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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

I.A. No. 122 of 2025
IN
O.A. No. 1141 of 2024

INTHE MATTER OF:

1.

A

AMRESH SINGH
...Applicant

Versus

SECRETARY MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

DISTRICT MAGISTRATE, SANT KABIR NAGAR

UTTAR PRADESH POLLUTION CONTROL BOARD

CENTRAL POLLUTION CONTROL BOARD

M/S MEDICAL POLLUTION CONTROL COMMITTEE

...Respondents

REPLY ON BEHALF OF THE APPLICANT IN THE VIEW OF ORDER DATED
03.07.2025 PASSED BY THIS HON’BLE TRIBUNAL | (NdoH: 03/09/2025)

S. No.

Particulars Page No.

Affidavit

Reply on Behalf of the Applicant, Amresh Singh

(rRes Gingn
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S. No.

Particulars

Annexure A-1: A True copy of the UPPCB Regional Officer Report
showing the capacity expansion.

Annexure A-2: True copy of the land possession letter issued to M/s
Rani Sati Food Products by UPSIDC on 31.07.2006 for Plot No. D-33,
UPSIDC Khalilabad.

12

Annexure A-3: True copy of the transfer letter issued by UPSIDC to
Mr. Vinay Kumar Verma (Prop.) on 04.08.2008, with the condition for
a fresh lease deed.

13-14

Annexure A-4: True copy of the NOC granted to M/s SNG Mercantile
Pvt. Ltd. for the setup of a CBWTF Plant on 22.02.2008, with
conditions.

15-18

Annexure A-5: True Copy of the RO Letter Regarding the Illegal
Waste Dumping

19-22

Annexure A-6: True copy of the EC application status for M/s MPCC
(File No. - SIA/UP/INFRA 2/426954/2023).

23

Date: 29-08-2025

Place: Lucknow

Applicant

(rResn Gingh

Amresh Singh

S/o Indresh Bahadur Singh

Vill — Kusmaur, Post — Gandhi Nagar,

Ambhut, Basti, Uttar Pradesh-272001

Mob : 9554394196 | Adhaar No — 729008323266
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. No. 122 OF 2025
IN
0.A. NO. 1141 OF 2024

INTHE MATTER OF:

1. AMRESH SINGH
...Applicant

Versus

1. SECRETARY MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE & Ors......
...Respondents

REPLY ONBEHALF OF THE APPLICANT IN THE VIEW OF ORDER DATED 03.07.2025 PASSED
BY THE HON'BLF TRIBUNAL

I, Amresh Singh, S/o Indresh Bahadur Singh aged about 30 residing at Vill — Kusmaur, Post — Gandhi
Nagar, Amhut, Basti, Uttar Pradesh-272001 do hereby and solemnly declare as under:
1. That I.am the applicant in the present Original Application and as such is well conversant with the

;facts d,nd c1rcumstances of the present Original Application.

2 That vide its Order dated: 19/11/2024, Hon'ble NGT in O.A. No. 1141/2024 took note of complaint
'/ sent by applicant (registered as Suo-moto) on dated: 17/01/2024 for non-compliances & violation done
" by CBWTF unit at Khalilabad, Sant Kabir Nagar.
Wi That the submittecf ‘additional documents and facts and latest finding about the case in the current IA
k. ‘are- true.. ef myf»best knowledge about the Non-compliance & violation done by CBWTF unit at
‘Iéhahlabad Sdnt Kabir Nagar before Hon'ble NGT for kind consideration and action.

(rres Gingh

DEPONENT
VERIFICATION
Verified at Basti on this 29 day of August 2025 that the contents of above affidavit are true and correct to my
knowledge based on records and information received and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

(rresn Gingh

.ﬂﬂ"‘ 223 66 Govt 0‘ 'i#

DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. No. 122 of 2025
IN
O.A. No. 1141 of 2024

INTHE MATTER OF:

Amresh Singh
...Applicant

Versus

Secretary Ministry Of Environment, Forest And Climate Chang & Ors...
... Respondents

REPLY ON BEHALF OF THE APPLICANT IN THE VIEW OF ORDER DATED
03.07.2025 PASSED BY THIS HON’BLE TRIBUNAL (NdoH: 03/09/2025)

MOST RESPECTFULLY SHEWETH:

I, Amresh Singh, son of Sri Indresh Bahadur Singh, resident of Amhut Basti, the
applicant in the aforementioned case, do hereby solemnly affirm and state as under:

1. That I am the original applicant in the present case and am fully conversant with
the facts and circumstances of the matter.

2. That this reply is being filed in response to the affidavit submitted by the Uttar
Pradesh Pollution Control Board (UPPCB), Respondent No. 3 & Medical
Pollution Control Committee (MPCC), Respondent No. 5.

3. In The View Of Order Dated 03.07.2025 Passed By This Hon’ble Tribunal.

4. That the UPPCB has failed to disclose material facts and has presented a
misleading account to this Hon’ble Tribunal.

(Args Gingh
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I. HISTORY OF NON-COMPLIANCE BY M/S MEDICAL POLLUTION
CONTROL COMMITTEE (MPCC):

It is submitted that M/s Medical Pollution Control Committee (MPCC) has a history of
non-compliance and has been operating in a manner that is detrimental to the
environment from its very inception. The current violations are not isolated incidents
but part of a consistent pattern of disregard for environmental laws.

e Previous Show Cause Notice: The MPCC has previously been issued a Show
Cause Notice on 11.09.2023, which indicates past operational deficiencies and
violations that required regulatory intervention.

« Expansion without Environmental Clearance: A complaint was filed on
19.11.2024, alleging that the MPCC had illegally expanded its Common Bio-
Medical Waste Treatment Facility (CBWTF) at Khalilabad, Sant Kabir Nagar,
without obtaining the mandatory Environmental Clearance (EC). This
demonstrates a continuous and willful violation of environmental regulations.

II. KEY ISSUES AND ONGOING VIOLATIONS BY MPCC:

The operation of the CBWTF by MPCC is fraught with illegalities and blatant
violations of environmental laws. The following points highlight the key issues:

« Violation of EIA Notification, 2006 and Non-Compliance Penalties: The
Environment Impact Assessment (EIA) Notification of 2006 mandates that
designated projects must obtain a prior Environmental Clearance (EC) before
any construction work or installation of machinery begins. The MPCC has
flagrantly violated this by establishing and operating its unit, including a second
incinerator, without the requisite prior EC.

o Such a violation is an offence under Section 15 of the Environment
(Protection) Act, 1986. This section prescribes a penalty of
imprisonment for a term which may extend to five years, or a fine
which may extend to one lakh rupees, or both.

o Ifthe failure or contravention continues beyond a period of one year after
the date of conviction, the offender is punishable with imprisonment for
a term which may extend to seven years.

A True copy of the UPPCB Regional Officer Report showing that the MPCC and
installed one more incinerator beside the existing one is annexed herewith and
marked as Annexure A-1.

(rees Gingh
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o Lack of Legal Land Possession: The land in question (Plot No. D-33, UPSIDC
Khalilabad) was originally allotted to M/s Rani Sati Food Products on
31.07.2006.

A true copy of the possession letter is annexed herewith and marked as
Annexure A-2.

While a transfer was made to Mr. Vinay Kumar Verma (Secretary of MPCC) on
04.08.2008, it was conditional upon the execution of a new lease deed, which
has not been done to date’.

A true copy of the transfer letter is annexed herewith and marked as Annexure
A-3.

Without a registered lease deed, the possession of UPSIDC land is illegal.

e« Absence of a Valid No Objection Certificate (NOC) and Consent to
Establish (CTE): The MPCC has been operating without a valid NOC or CTE
in its name since 2012. The original NOC was granted to M/s SNG Mercantile
Pvt. Ltd. on 22.02.2008.

A true copy of the NOC is annexed herewith and marked as Annexure A-4.

This NOC contained a specific condition that any change would require a fresh
NOC?. The MPCC, being a separate entity, has never obtained a fresh NOC in
its name.

(SvgaT 399 aeg o faelt ff garw & 9RadT &va 9v G 9T -7 1T BT
TTegE ENIT/ T 13— AV &aar 200 [FoFm0,/ FfT &)

e Unauthorized Change in Incinerator Capacity: The NOC granted to M/s SNG
Mercantile Pvt. Ltd. was for an incinerator with a capacity of 200 kg/hour.
However, the consent to operate granted to MPCC is for a capacity of only 100
kg/hour. This constitutes a significant change that necessitates a fresh NOC, as
per Condition No. 1 of the original NOC (refer to Annexure A-4).

« Illegal Operation and Environmental Violations: The MPCC has been
operating its CBWTF unit illegally since 2008, resulting in numerous
environmental violations. This includes the dumping of approximately 15 trucks
of bio-medical waste in a nearby village, which has been lying there since 2022.

(rees Gingh
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A True copy of the RO UPPCB Letter confirming the above facts is annexed
herewith and marked as Annexure A-5

o Concealment of Facts by UPPCB: The UPPCB has failed to disclose that the
MPCC applied for an Environmental Clearance (EC) on 28.12.2021, which is
still pending due to incomplete documentation.

A true copy of the EC application status is annexed herewith and marked as
Annexure A-6.

Furthermore, the UPPCB has not disclosed that the MPCC established and
operated a second incinerator for approximately two years without a valid EC.

o Misleading Information:

A. The UPPCB has annexed CPCB guidelines from 2003 to justify the
operations of the MPCC, whereas the currently applicable guidelines are
from 2016. This is a clear attempt to mislead this Hon’ble Tribunal.

B. The Reply Submitted by the MPCC on dated 02/07/2025 and uploaded on
NGT website on dated 02/07/2025. Which contains an affidavit from Mr.
Rajesh Kumar who has filed an complaint on the Jan Sunwai Portal
regarding the illegal Bio Medical Waste dump in his land by MPCC
(Respondent No 5) on dated 17-12-2024. But in the affidavit Mr. Rajesh
Kumar has mentioned that he was forced to do so. But as per the RO
UPPCB report Mr. Rajesh Kumar was present at the time of the inspection
and also disclosed the location of waste dumped (Please refer to Annexure
A-5). Which clearly shows that both MPCC and Mr. Rajesh Kumar are
misleading this Hon’ble Tribunal

PRAYER

In light of the aforementioned facts, circumstances, and the consistent history of non-
compliance by the MPCC, it is humbly prayed that this Hon’ble Tribunal may be
pleased to:

a) Order the immediate closure of the CBWTF unit operated by M/s Medical
Pollution Control Committee (MPCC) at Plot No. D-33, UPSIDC, Khalilabad,
until the final disposal of this case.

(BrRese Gingh
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b) Impose a heavy cost on the MPCC for the unlawful disposal of bio-medical waste
in the nearby area and for its continuous and willful violations of environmental
laws.

¢) Direct the concerned authorities to monitor the underground water in the nearby
villages to assess the level of pollution.

d) Pass any other order(s) as this Hon’ble Tribunal may deem fit and proper in the
interest of justice and the environment.

Applicant

Date: 29-08-2025
Place: Lucknow

(Brres Gingh

Amresh Singh

S/o Indresh Bahadur Singh

Vill — Kusmaur, Post — Gandhi Nagar,

Ambhut, Basti, Uttar Pradesh-272001

Mob : 9554394196 | Adhaar No — 729008323266
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& Upsidc

Annexure A-2

Website : www.upsidcltd.com

U. P. State Industrial Development Corporation Ltd.

Regional Office : (-1710«}410*/ L SNy e T R =

POSSESSION MEMO

Certified that the plot / shed"No...... .l,)":?):s ........................... situated in Industrial Area

Ltd. to. .S m Sg;c:h F@Oﬂl

Licerntee/ essgyf urchaserai;erpre

Dimensicns and boundaries of the land

L.ty out of the transferred land.

pyT LA XD
£t o M.

D-27L

N\

/0030
RS

D e 24 gsml)
‘Wﬁﬂcﬁﬁﬂpp@ab&\ 7, S

Q4 10 I

Possession taken over for and on behalf

\z“

of..
o e Tl Sp—
2...

e s

Designation / Status

>Z

Dated : %

Witness :

2 a J
’?_\,mh {{77%@/0" ]
Ab hi-%@'_i...

........ details whereof are given below has been transferred today

- frvE/P.M. by the U. P. State Indus!nal Development Corporation

fooolucts Lo .
1on. *Plot is I_v,':ngv‘-'sm:anl.?l;';7

St T

Details of building, fixtures etc. if any
with measurements and approximate

ne

value of each items,

*(As per Inventory attached)

Arcn ofland..g..g.t—.%.éfg.{d-.Sq. Mirs.

Possession handed over for and on

behalfof U. P. S. 1. D. C. Ltd.

Junior Enneer /Surveyor
\\}lo,é

Witness :

~
N {
N enila ‘_&J’Z? e ’4/

Copy forwarded for information and necessary action to :
1. Chief Manager (IA)U.P.S. 1.D. C. Ltd., Kanpur.
2. Executive Engineer U. P.S. 1. D. C. Ltd.,

(ArResn Gingh

Asslt. Manager / Dy, Manager
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Nart Sat lood Products.
St A\t Kumar [ulsyan. Sri Anup Kumar Tulsyan (Partner)

Annexure A-3

Al prafera
WU 1. by
andi-25, ard aré
gl U g & iy
siferar erdl, Ayl
Phone : 2333337

2 Lulsyan Bhawan. Khunipur.,

District- Gorakhpur, |

Dear Sir.

Website : ww.upsidc.com

/THIATEETE/ | IESIE R

Sub:- Regarding Transfer of Plot No D-33 Indl. Area Khalilabad .

Lhis is in reference o your letter dated 16.05.08 regarding  Transfer  of above noted
car ol e Vinay Kamar Verma (Prop.) Sor setting ap a unit for production of Biomedical

Wasie Treatment. Product on above plot .

I the cornection. we are pleased 1o permit above transfer subject to payment of
transler levy @ 22.50 per sq.mt. on Area 3526.58 sqmt:  amounting to Rs.79,348.05 Payable

st S0«days from the date of this letter subject to the following terms & conditions.

I'he balance amount towards premium, interest. lease rent & Maintenance Charge amounting
Rs. 5421/- shall be paid by you within 30 days from date of this letter. In case of non
payment within stipulated time. the interest @ 15% per annum shall be payablc’ to the
corporation.

I'ne Transferce shall be treated as fresh atlottee of the above plot and a fresh lease deed
will be exccuted by the transferec on new terms & conditions within 60 days from the date
ol this Tetter positively .

Pro Ntenanee: Charges as applicable from time 1o time shall he pavable by the transferee..

P e teiee shall be Bable to pay fease rent a 10.000/- per hectare per yvear during the (st

beaentthiree yearss Rse 23000 - per hectare per year during the next thirty  years. and
R 30000 per-heetare per vear during the next thirty vears . ‘

Anyreetttion without prior approval in writing of the Corporation  shall result in
automatic cancellation of Transter/ Allotment g

I'hat while crediting the deposits made by ‘you. in the same will be adjusted f{irst towards
interest and use and occupation charges/ lease rent up to date of payments and balance if any
towards premium. 9

Phat vou will sibmit the alfidavit 1o the effeet that entire assets /structures whatsoever have
heen transferred in favour of Dr. Vinay Kumar Verma S/o Sri Raja Ram Verma and that
souwatbnever claim any amount /compensations cte. in this regard [rom this corporation. [he
aterec willalso have o submit an allfidavit in cotformation of transier of all assels/
snctres o therr Bnvour wath the clear stipulation that in the cvent ol any dispute in
coriccion wath ranster UPSIDC shall not be responsible/ Tiable for any dispute/ claim
hueaton arising out of above transfer which have been applied for alter mutual and between

u;uL\iL'r and translueree.

poliion
 Mpded mmﬁd’*‘“! ;
(PrRgsH Cma\‘\ : \ &@mﬂ& Nl
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(2)

»

The existing lease deeds/ agreement executed on dated 30.03.06 will be surrendered by you
alongwith  with the possession of above noted plot before execution of fresh lease deed in
favour of the tranferee.

The transferce will submit definite time bound programme (or completion ol the construction
and implementation of their Project on the aforesaid plot not exceeding one Ycar.

Ihat all the terms & conditions contained in Allotment letter No.1727-29/SIDC/RM/GK P
D-33/K11)/ . Dated 30.08.01 will be binding upon the transferee.

That the trapsferee will have to adopt Rain Water larvesting system compulsorily in their
lI‘actory building to be constructed on the plot atoresaid, otherwise Allotment/iransier of above
plot shall be cancelled.

'he transleree will mention the postal address ol their correspondence Jetter invariably (o the
Corporation..

l.case period will be allowed to the transferee for the remaining period of plot as per Allotment
letter dt 30.08.01.

Time Extension Fees (T.E.F) for the extension of time beyond two ycears for bringing unit into
production shall be charged on payment of ('T.1:.19) as per rules ol the Corporation.

The ‘I'ransferce shall have to submit * No Objcgtion (ullhcatc lu)m the Pe Ilutlon Control

Board to this office within 30 days of the issucd this letter.

Please confirm in writing within 7 days {rom the date ol this lctter, il the above terms &

conditionsaceeptable-ta you. failing which above transier automatically shall be withdraw.

Your’s faithfully.
For UP.STATIE INDL. DIEV.CORPN.LTD.

REGIONAL MANAG]'R

(_opy. to :-

or. Ravi Kumar Verma $/9 Sri Raja Ram Verma. 21- Block. 1. Kalpi Road. Panki- Kanpur.
Chicl Manager (l../\Sj K hanpur.Kanpur. {or information..
\
3

REGIONATL MANAGIIR

(s Qinéh
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8/31/25, 6:31 PM

,,P"-;E ' PARIVESH

—— Government of India

Project Name:

State:

Submission
Date:

Sector:
Project

Proponent
Name:

Ministry of Environment, Forest and Climate Change

Expansion of existing
Common Bio Medical
Waste Treatment Facility
(CBMWTF) by M/s
Medical Pollution Control
Committee

UTTAR PRADESH

10/06/2023

INFRA2

Medical Pollution Control
Committee-mpcc

Single Window
Number:

Proposal
Number:

SW/126883/2023

SIA/UP/INFRA2/426954/2023

Current Status:

Project
Category:

Proposal For:

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=4789720&legacyApplicationld=0

SUBMITTED
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Fresh EC
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